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IN‘IHE CENTRAL ADMINISIRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O.A.No,1380/97 Date of Orders 21,10,97
BETWEEN 2
A.,Nani Babu . &pplicant,
AND '
1, The Flag Officer,

Commanding in Chief, HQ,,

Eastern Naval Command

(For Staff QOfficer Civilian),

Naval Base, Visakhapatnam,

2. The Regional Employment Officer,

Employment Exchange, Visakhapatnam. .o Respondents,

Counsel for the Applicant es Mr. V.3 .R.Murthy

Counsel for the.ReSpondents oo Mr H,R.Devrej

{

‘ CORAM:

HON'BIE SHRI R.RANGARAJAN : MEM3ER (aDMV.)

HON'BILE SHRI B.S, JAI PARAMESHWAR ; MEMBER (JUDL,)

- e e e e

Mr.V.5.R.Murthy, learmed counsel for the applicant
and Mr,N.R.,Devraj, learned standing counsel for R-1, None

for the respondent KNo,2.

Admit, ‘
2. The applicant is an SC candidate and aspiremt for the
post of Assistant ?tore Keeper under R-1, But his application
is not considered as his name is not sponsored by the employment
exchange, Relying on the judgement of the Supreme Court Goge

" 7 Excdint Supdl &b ghare, LG N Visftssern Ras ol odeng
(6) Scale 67¢ (¥sBstsVisweswara—Rao vs, Excise—Superintendent,
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Mathepatnem— RKeishna-Bistrict), The learned counseﬁ*ib;bthe”’;

ﬁﬁ%&%canéagﬁﬁmf”ﬁ £AatoRETShould also be c0n51dered for the
above said post even though his name iS not sponsored by the
employment exchange, We have disposed of number of cases, -

Hence the following interim oxder is given:-

The case of the applicant should alse be cbnsidéred.-
for the post of Assistant Store Keeper along with employment
exchange sponsored cardidates even if his name is not Sponsored,
brovided he is otherwise eligible for consideration to that pOSt
and his application is recelved atleast one week in advance of
selectlon either written, viva-voce or both, If the applicant
does not qualify the examination tﬁen'thisiapplicaﬁion stands
dismissed, In that event the respondents should inform the
Tribunal throggh their counsel for qopfirming‘thexdisﬁiSSal_
of this OA, 1If the applicant is selected and cones_wiﬁhig
the number to be appointed then his result should not be
ptblished until further orders, '

m ( R.RANGARAJAN )

Member (Judl, ) Membex (2dmn, )

-y . %nbkh
Dated : 21st October, 1997 ‘ i

Bictated in Open Court) E Q ‘}\/k_/,
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1e Tha Flag '{]ff’lcar,.f‘nmmandlng in Chief HQoI,
EasternNavel Command,(For Staff Officer 61011ian).
Naval Base, Ulsakhapatnam.

2. The Regional Employment Officer, Employmént Exchange,
Visgkbzm them. .

S, Cne copy to Mr.V.S.RMurthy,Advecate ,CAT ;Hyderabzad,
4, One copy to Mr.N,R.Cevraj,Sr.CGSC,CAT Hydarabad.

Ss One copy for duplicats.
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THZ HUH'GLE SHRT R.RANGARAIJAN - M)

A AD

THE HON®BLZ SHRI B.5.JA1 PARAMESHUWAR :
‘ M (3)

4

Datad: 31‘7 /Dv/j’g”

ORDER/JUDGMENT

MA/RA/C A NG,

o PUCTIN P S

0.A.ND, 135’@/;;”

Admitted and Interim Directions
issued. ?

Al oW ad

Oisp¥sed of with Directions
Oismisged |
Dismiss{d as withdrawn

Oismissszd for Default

‘Orderced/Ra\jectad

No order as\ to costs. 1'
) | :
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HY

AT HYDERABAD

0.A, NO. 1380 OF 1997

DATE OF ORDER : 24,.8,.98

BETWEEN -2

Ao Kaai Babu : B . ' _

e.. . Applicant(s)

At
1.
The Flag Officer
Commander im Chief HQs
Eastern Naval Cemmand
(For Staff Officer Civiiddam),.
Naval Base,
Visakhapatmam - 14,
2. The Regiemal Empleyment Officer
Employment Exchazrge,
4 Vilakhapatnam
7 '.;.' Respondents
Caunsel for the Applicant - Shri VeS.Re Murthy
Counsel for the Respondents -~ Shri N,R, Devaraj
Counszel for the State of AP, - shri P. Naveen RaO\
COram 2
The Hon'ble Justice Shri D.H. Nasir "~ Vice Chairman
The Hon'ble Shri H. Rajerdra Prasad - Member jA)

(Qrder per Hon'ble Shri H. Rajendra Prasad, Member-(A))
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(Ordﬁr pcr Hon'ble Shri H, Rajendra Pra sad, Membor (A))

"Heard ¥ /Shri VeSe.Re Murthy £for the applicant(s),

Shri}ﬁs N;R. Devataj 7 for the Respondents and Shri

- P, Naveen Rao for the 3tate of A.P.

The ofders.passed by this Tribunal today in C.A.

No. 987/96 shall be complied with in this 0.A. as well,

A copy of the orders passed in O.A. No. 987/96
shall be kept on record of this file and also suppliéd.

té the Respondents to facilitate further action. . =

e (33 ; M ) . _ —y \
‘‘‘‘‘ - L
(H. RaJendr 22 sad) (D.H, Wasir)

MemBer (A) ) , ' o Vice Chairman

e

DICTATED IN OPEN CCURT ]

S , , S ‘ 7

DATED : 24.8.1998 w AT,
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C.2, 1380/97

To

l. The Flag Officer, Commander in Chief
HQs Eastern Naval Command
(for Staff Officer Civilian)
Naval Base, Visakhapatnam-14.

3+ The Regional Employment Officer,
Empleyment Exchange, Visgkhapatnam.

3. One copy to Mr.VSR, Murthy, advocate, CaT.Hyd,
4. One copy to Mr,N.R.Devraj, S5r.CGsC. CAT..Hyd.

5. One copy to Mr.P.Naveen Rao, Spl.Counsel for A.P.Govt.CAT.H9d,

6. On€ copy to HHRP.M(A) CAT.Hyd,
7. One copy to DR(A) CAT.Hyd.
8. Oe spare copy.
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Ty THE CENTRAL LDFINISTRATIVE TRIEUNAL
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Adiitted and Interim directions

Disposed of with directions

Ligmilg ys€ da
l

iemiksed as withdrawn.,

Dismifssed for Default . .
‘ ' M

Qrde 1 &/ Rejected.

No pgrder as Lo costse
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